
     

   

      

 

      

        

 

         

       

     

       

     

     

   

    
   

      
     

      

  
       

       

     
  

  
  

          

           

         

          

      



      

         

            

          

        

         

         

      

       

        

       

              

           

      

             

          

       

         

           

           

           

        

           

            

           

             

   



thern by the Petitioner Company. The Counsel for the Petitioner further submits

that the Petitioner Company has assured to release dues of Wilo Mather and

Platt Purnps Private Limited shortly. Wilo Mather and Platt Pumps Private

Lirnited .the Objecting Unsecured Creditors has withdrawn their objections vide

its letter dated 5tr'April,20l7 which is annexed as Exhibit'H-1'to the

Corrpany Scherne Petition.

5. At least not less than 10 days before the date fixed for hearing, Petitioner

Cornpany to publish the notice of hearing of Petition in two local newspapers,

viz. "The Economic Times" in English Language and translation thereof in

"Maharashtra Times" in Marathi Language, both having circulation in Pune.

V.Nallasenapathy,Member(Technical) B.S.V.Prakash Kumar M r,(Judicial)
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